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ORDERS OF THE TRIBUNAL 
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Order 6  CC, Q3 

appoared for the applicant not 
die applicant cLLd appear in person, when the 

matter called. Shri .3.Jona nformed me that 
an has not been able to çeve the cooy of the 
nouner on the learned counsel for the applicant S 
uccauso of his non-availability all these days 
and therefore, as per the direction of this 
Tribunal, he had sent a co,  of counter to the 
apcjlicant in the address as notifiod in the 

O.. In spite of all this, none appeared for 

the applicant nor any adjournment has boon 

sought on behalf of the learned counsel for 

the a.oplicanb. it is also soon from the renorr3 
that the learned counsel for th-e- 
s not anooarjnci in the matter before the 
2lunal sinco eorar, 2033. ri tas v 

of the matter, I feel that the apelicant is 
no longer interested in purs.tng the matter, 
and therefore, t.in C 	in disni 	for 
deau1t, 

inform the parLLcs. 

In vjOW of dismissal of the C, 

83i/P9 is also disnosd of accorrllnqly. 
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